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I the Chairman of the Committee on Private Members' BWs and 
Res~Iutions, having been authorised by the Committee to present the 
Report on their behalf, present this Eleventh Report. 

2. The Committee met on 25 February, 1986 for-
I. Examination of the following Constitution (Amendment) Bills 

under rule 294(1) (a) of the Rules of Procedure:-
(1) The Constitution (Amendment) Bill, 1986 (Amendment oj 

article 16) by Shri Uttam Rathod. 
(2) The Constitution (AmC'ndment) Bill, 1986 (Amendment of 

article 368) by Prof. Madhu Dandavate. 
(3) The Constitution (Amendment) Bill, 1986 (Insertion of new 

article 174A) by Prof. Madhu Dandavate. 
(4) The Constitution (Amendment) Bill, 1986 (Amendment of 

articles 75 and 164) by Prof. Madhu Dandavate. 

II. Classification and allocation of time for discussion of Bills (vide 
Appendix) under clauses (b) and (c) of rule 294(1) of the 
Rules of Procedure. 

III. Reconsideration of classification of the following Bills:-
(1) The Public and Private Schools (Abolition) Bill, 1985 by 

Prof. Saif-ud-Din Soz. 
(2) The Fixation and Regulation of Wages of Hard Coke Oven 

~nd Ceramic Industries Employees BilI, 1985 by 8hri Yogesh-
-war Prasad Yo~h. 

(3) The Setting up of a Super Thermal Power Station at 
Balumath Bill, 1985 by Shri Yogeshwar Prasad Yogesh. 

IV. Allocation of time uhder rule 294 (1) (e) of the Rules of Proce-
dure to the Resolutions at item Nos. 2, 3 and 4 set down in the 
List of Business for' Friday, 28 February 1986. 

Examination Of Constitution (Amendment) Bills 

3. The Committee considered the Bills and arrived at the following 
findings as a result of their examination of the Bills:-

Findings of the Committee 

(1) The Constitution (Amendment) Bill, 1986 (Amendment of 
article 16) by Shri Uttam Rathod. 

The Bill seeks to amend the Constitution to provide that nothing in 
article 16 shall prevent the State from making any provision for the 
reservation of appointments or posts in favour of physically handicapped 
persons, outstandi:ng sportsmen or ex-servicemen. 
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After considering all opeets of the Bill, the Committee recommend 
• that the member may be permitted to move for leave to introduce the Bill 

(2) The Constitution (Amendment) Bill, 1986 (Amendment of 
article 368) by Prof. Madhu Dandavate. 

The Bill seeks to amend article 368 of the Constitution by substituting 
clauae (5) thereof with a view to define basic structure oftbe Constitu-
tion and to provide that the power of Parliament to amend the Constitu-
tion does not include any power to amEnd the basic structure of the 
Consti tution. 

After considering all aapects of the Bill, the Committee recommend 
that the member may be permitted to move for leave to introduce the BUl. 

(3) The Constitution (Amendment) Bill, 1986 (Insertion of new 
article 174A) by Prof. Madhu Dandavate. 

The Bill seeks to amend the Constitution with a view to provide that 
a seWon of the Legislative Assembly of a State can be summoned jf more 
than one-half of the total number of members of the Assembly send a 
signed requisition to the Speaker of the Assembly. 

After considering all aspects of the Bill. the Committee recommend 
that the member may be permitted to move for leave to introduce the Bill. 

(4) The Constitution (Amendmenl) Bill, 1986 (A mend~nt ot 
articles 75 and t 64) by Prof. Madbu Dandavate. 

, / The Bill seeks to amend the Constitution with a view to provide that 
the Prime Minister or the Chief Minister of a State shall command the 
support of the majority of the members of the House of the People or 
of the Legislative Assembly of·the State and in case of doubt jt shall be 
determined ~ the floor 'Of the House concerned. -r 

Aftel' considering all aspects of the Bill. the Committee recommend 
that the member may be permitted to move for leave to introduce the Bm. 

C"sifictll~1 and u/loc.vltion 0/ time 10 Bills 

4. The Committee then Considered classification JUld allocation of time 
1.0 eleveu Bills speclfted in Appendix. 

5. After considering all aspects of the Bills, the Committee recom-
mend that all the Bills referred to in the Appeodix be placed in category 
. B'. The Committee recommend allocation of time for each of the Bills 
.s shown in column 5 of the Appendix. 

Rec:ouideration of the clamtkation of Billa 

6. The Committee then considered the requests of Prof. Saif-ud-Din 
Soz and Shri Yopsbwar Prasad Yogesh to nconsider their earlier deci-

siODl (vide Third and Eighth Reports respectively) regaI'diDg &he claaai-
ftcation of tho following Bills from category 'B' to category 'A':_ 

(1) The Public and Private Schools (Abolition) Bill, 1985 by Prof. 
Saif-ud-Oin Soz. 

(2.' The FixatioD aDd Re~tion of Wages of Hard Coke Oven and 
Ceramic lI'Jduslries Imployees Bill, 1985 b,y Shri Yogeshwar 
Prasad YopsIa. 

(3) The Setting up of a Super Thermal Power Station at Balumath 
Bill, 1985 by Shri Yogeshwar Prasad Yogesh. 
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7. On reconsideration, the Committee recommen<l that the Fixation 
aDd Regulation of Wages of Hard Coke Oven and Ceramic Industries 
Employees Bill. 1985 by Shri Yoges}twar Prasad Yogesh may be placed 
in category 'A'. 

The Committee did not see any justification for altering the original 
cateogorisation of the remaining two Bills. 

Allocation of time to ResolaUoDs 

S. The Committee recommend allocation of time to resolutions as 
foUows:-

(1) Resolution by Shri D. N. Reddy regarding electo~l 2 hours 
reforms 

(:) Resolution by Shri Anand Singh regarding sugar-
cane policy. 

2 hours 

(3) Resolution by Dr. Chinta Mohan regarding setting 
up of Ordnance factory in Andhra Pradesh. 

2 hours 

9. The Committee recommend that-
(iJ Shri Uttam Rathod and Prof. Madhu :o.ndavate be permitted 

to move for leave to introduce their Constitution (Amendment) 
Bills; 

(ii) the classification and allocation of time to Bills by the Com-
mittee, as shown in the Appendix, be agreed to by the House; 

(iii! the reclassification of the Bill, as shown in paragraph 7 above. 
be agreed to by the House; and 

(iv' the allocation of time. to resolutions, as shown in paragraph 8 
above, be agreed to by the House. 

NEW DELHI; 
FebTU4TtI 25, 1986 

PlralgUna 6, 1907 (Saka) 

M. THAMBI DURAl, 
Chairmen, 

Committee on Private MembeTs' 
Billa And RelOlutiotN. 
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I The N ...... ~(A1fIIIIdmmt) IW. 9f mlg85 B II houri 

IgBs (~ f/ Hdift 5) by Shri K. 
Ramamurthy. 

II The DecIIIracioD of AIIeII by Civil Servanu 1,1 0 r 19i15 B II boun 
BiD, IgB5 by Shri K .• ememunlty. 

3 'file Medical Security Force BiD, IgB5 by Shn 192 of 19~5 1\ 
Priya RaajaD Ihl M·uW. 

4 The Code of Civil I'nIcedure (Amend ...... t) 173 0( IgB5 B II boun 
BiI1, 19B5 (......, f/ __ 100) by 
Sbri P.M. Sayeed. 

5 'fbc OaaItitu&ioll (AmcndmeDt) Bi1l, 19B5 186 mlgB5 B 11 houri 
( ......... f/"'" 16) by Sbri Priya 
Rafljan Du MUIIIi. 

6 The U.n..Ity Crall Qant.!ejm (Ammd- 191 0( IgB5 B II houri 
meln) Bill, IgB5 (........, f/'" II) by 
Sbri Priya a....;ua Du WuIIIi. 

7 TIle Iouadary OrgeH n 811, 1!115 by PIal. 19i ml9115 B :z boun 
Nadhu Dudavate. 

8 'fbc UDiform S,- 01 ScbooI Bducatioa 193 of 19115 8 :z houn 
BUl. It1S5 by &IIri ..... ,. Vidae "d!. 

'J The Income-tax (AmeDclmeftt) BiU, IgBS 195 ~ IgB5 B :z houri 
(.4--'" f/ ... 10) by Shri Priya 
RuUao Du MUilli. 

10 'I'be ProhIbItion of Ule of RelipNa, 19B m IgB5 IS :z houn 
COI1lIIWIIal. 1lI:IioaaI aad Sectoral No-
mtllldatuM for PoIitk:a1 PartieI B01, I g85 
.. aw ............ 

II Tbc I_tax (AIMadmmt) Bill, 1985 197ollgB5 IS :z boun 
( ...... ' " ...... It •. ) by Shri Wool 
Cband Dqa, 
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